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ORDER

Learned counsel for the petitioner at the outset has placed before us the packets
containing the copies of the petition which has endorsement of the postal authoritiesto the
effect that respondent has refused to accept the notice deliberately. Therefore, it is
considered as good service of notice on the respondent. Let the notice of petition be issued

for September 13,2016,
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In the meanwhile, the respondents are restrained from altering the shareholding of
Respondent-| company without the prior permission of the Tribunal. A copy of this order be
sent alongwith notice and set of complete paper books be deposited by the petitioner in the
registry.
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